
Present:- Sri C.B. Gogoi,
Sessions Judge, Udalguri.

L2.8.2020

ORDER

Seen petition No, 640/20 filed by Bhadeswari Barman and

Lakhadhar Barman @ Lakhyadhar Barman seeking pre-arrest bail

in connection with Dimakuchi PS case No.5212020 U/S

L20B I 36s I 294 I 493 I 420 I 406 I s06 I 34 IPC.

I have heard the learned lawyers appearing for both sides,

also gone through the contents of the case diary.

The allegation of the informant is that she married about 9

years back with Hemanga Patnayak and procured two children.

Her husband used to work in a private company at Bangalore

since four years back and he used to visit the house once in a

year. Taking advantage of this fact, accused No.1 visited the

house of informant and developed intimacy and taking this as a

opportunity accused person took Rs. 7,70,9001- from the

informant on various pretext. Subsequently, accused instead of

returning the money give proposal to marry her and accordingly,

allegedly hatched a conspiracy with accused No.2 and, thereafter,

accused No,1 promising to marry took her to Tangla town on

20.3.2020 and had physical relation with her in a rented house.

Then he again took her to Mangaldai town where he lived with

her as husband and wife for a week and had physical relation.

But, subsequently, on 27.3.2020 on the pretext of bringing urgent

essential items accused went out of the residence and did not

return. It is the allegation that when informant protested against

such mischievous act of accused, accused No.1 threatened her of

dire consequences and kept his mobile phone off and, thereafter,

on 29,3.2020 accused No.3 misbehaved the informant in her

mobile phone for disturbing her son. It is alleged that by playing
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fraud and deception accused No.1 took Rs.1,70,900/- from the
informant and now did not respond. Hence the case.

Though prima-facie the case appears to be serious, but
there is no such evidence coilected in the case diary against the
present two accused persons showing their direct complicity with
the offence, The allegation centered around against accused Milan
Jyoti Barman but present two accused are his parents.

since this court do not find any such compricity of the
present two accused with the aileged offences, hence, this court
consider it a fit case to grant the benefit of pre-arrest bair.

In the resurt, the I.o. is directed to rerease the present
petitioners namely, Bhadeswari Barman and Lakhadhar Barman

@ Lakhyadhar Barman in execution of a bond of Rs.5,000/-
(Rupees five thousand) to his satisfaction in the event they are
arrested in connection with the aforesaid case.

The bail application accordingly disposed of.

Let case diary be returned.
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